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ORDER
The application was made for approval of provisional tariff in respect of
Tehri Hydroelectric Project Stage-l (hereinafter referred to as “the generating
station”) comprising of four units of 250 MW each, for the period from 22.9.2006

to 31.3.2009.

2. As an interim measure, the Commission vide its order dated 28.12.2006
had approved the provisional tariff for the generating station till 31.3.2007, as

follows:



Period Tariff rate
22.9.2006 to 31.12.2006 Rs.3.50 / kWh on single part basis
1.1.2007 to 31.3.2007 (i) Energy charge @ Rs.2.50/kWh on the
scheduled energy
(ii) Capacity charge @ Rs.18000 /MW
/day

3. The above said provisional tariff of the generating station was allowed to
be continued from 1.4.2007 to 30.6.2007 by Commission’s order dated 23.3.2007
and was further extended up to 31.12.2007 and 31.3.2008, by orders dated

13.7.2007 and 19.12.2007, respectively.

4. The petitioner has submitted that all the four machines of the generating
station have been commissioned with the last machine being commissioned on
9.7.2007. Under these circumstances, we direct the petitioner to file the petition
for approval of final tariff for the generating station for the period 22.9.2006 to
31.3.2009, based on the capital expenditure actually incurred as on date of
commercial operation of each machine and the date of commercial operation of

the generating station.

5. Meanwhile, the provisional tariff for the generating station approved vide
Commission’s order dated 28.12.2006 shall continue till further orders, subject to

adjustment after determination of final tariff.
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